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KARNATAKA LOKAYUKTA

NO:UPLOK-2/DE/665/2016/ARE-9 M’S Building,
Dr. B.R: Ambedkar Veedhi,
Bengaluru 560 001.
Date: 16.10.2019.

: : ENQUIRY REPORT : :

:: Present ::

( Lokappa N.R)

Additional Registrar of Enqiuries-9

Karnataka Lokayukta,
Bengaluru .

I
Sub: Departmental enquiry agamst Srlyuths
1} Thimmachar, the then Secretary; Madapura
grama panchayath (presently -working as..
panchayat development ofﬁcer . Taluk-.
panchayath, Pandavapura); | ., Fagebl
2) Bhagavan, the then :.Panc"h'ayath
Development Officer, Mddapura grama
panchayath (presently working as First
Division Assistant, Taluk Office,
Srirangapatna);
3) B.R.Venkatarangaiah, the then Secretary (
presently working a$ : Reveniue Inspector,
Nada Kacheri) s ot
4) Chandramouli the then Executive Officer,
taluk Panchayath, . K.R.Pete (presently
working as Executwe Ofﬁcer Pandavapura)
and "f""'fié.t‘ Tk, et
5) Ramesh Secretary, - Madapura i grama
panchayath - reg..© == . e e
Ref: 1) Government Order No. mww 209 ; 250 D &%C‘a 2017,

2fonieiath, BF0E: 01/09/2017. ;,i’;.( i

2) Nomination Order No: UPLOK 7/ DEy 1010/2017
Dated: 13/09/2017 of Hon’ble-Upalokayukta-t,

Bengaluru. b
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This Departmental Enquiry is initiated against
Sriyuths: (1) Thimmachar, the then Secretary, “Madapura
grama panchayath (presently working .;35 és panchayat
development officer, Taluk panchayath, Pandayapura); (2)
Bhagavan, the then Panchayath Development Officer,
Madapura grama panchayath (presently Working as First
Division Assistant, Taluk Office, Srirangapatna); (3)
B.R.Venkatarangaiah, the then Secretary ( presently working
as Revenue Inspector, Nada Kacheri) (4).Chandramouli the
then Executive Officer, taluk Panchayath, K.R.Pete (presently
working as  Executive  Officer, Pandavapura) ' 'and
Chandramouli the then Executive Officer, staluk Parichlayath,
K.R.Pete  (presently working 'as Egxecutive i Officer,
Pandavapura) and (5) Ramesh Secretary, Madapura grama
panchayath (hereinafter referred to as ‘the Delinguent

Government Official for short “DGO No.1 to 57).: - B |

2. In view of the Government Order cited: above: at
reference No.l, Hon’ble Upalokayukta: vide - order -dated
28.11.2016 cited above at reference Noj2 has Neminated
Additional Registrar of Enquiries-9 to frame the charges and
to conduct the enquiry against the aforesaid DGO. Additional
Registrar of Enquiries-9 has prepared Articles of charges,
statement of imputations of misconduct, list: of witnesses
proposed to be examined in support of the;charges and: list of

documents proposed to be relied on in.support of the charges.

3. The copies of the same were 1ssued to the DGO
calling upon them to appear before the Enqmry Ofﬁcer and to

submit written statement of defence.
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4. The Article of charges framed by the ARE-9 against
the DGO is as under : :

ANNEXURE-I
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6. The DGO No. 2 to 5 have appeaf.éa: oi'l 13.4.2017
before this enquiry authority in pursuance io the servide of
the Article of charges. DGO nd.1 has not appeared and DGO

no.1 has placed exparte.

7. Plea of the DGOs No.2 to 5 have been :recorded and
they had pleaded not guilty and claimed for hofding enquiry.

8. The DGOs No. 2 and 3 have submitted written
statement, DGO No. 5 has adopted the wrltten statement of
the DGO no. 2. DGO no. 4 has not flled any wrltten statement
and then he is placed exparte. DGO no. 2 has stated in h1s
written statement that he was workmg] as a PDO{ of
Madhapura grama panchayath K.R.Pete taluk Mandya

District from 20.12.2011 to 22.6.2014. " The complamt
' s Brolac. as s
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pertains to Indira awas yojane for a period 2009-2010
therefore he was not working as a PDO or any under capacity
during the year 2009-10 or prior to that in Madhapura grama
panchayath. Further submitted that he has not played any
role in payment of any funds to beneficiaries. Hence he is
not responsible for any financial loss to the government.
Further submitted that the Madhapura grama panchayath
did not have the computer or laptop along with soft ware in
the year 2005-06 or during the year -2009-10 'therefore
making entries of the name and particulars of the
beneficiaries in the computer via software does not arise at
all. Further submitted that he has not.céthmitted any lapse in
discharging his duties. Further submitted that hé hds not
shown any favour to Smt.Thayamma” W/o'i Appajappad,
Nagamma W /o Chikkegowda @ chikkaiah' as alleged in the
articles of charge. Further submitted that ‘Smt Rathanamrma
and Smt.Yeshodha, Smt.Shanthamma, Snit.Hemavathi have
constructed the house as per the nofmis for that he hag made
payment to them as per guidelines. He has ndt corthmitted: &y
irregularities in the selection of benéficiaries and payment of
funds granted to them. Further he has gubmitted that he has
taken all measures that were necessary ih payment of funds
under housing scheme. Hence™ pray 16 'drop 'tHe' cHarged
framed against him. DGO no. 5 adopt the written" staterient

of the DGO no. 2 ' Rt s T TR 1O U A7 & B Ol e

A Y ST

9. DGO no. 3 has stated in his written statemient that he
was not working as a PDO or secr‘et?dfry of Médhaﬁuié 'grefﬁi‘é
panchayath in the year 2009-2010." Further submitted that

LU o] “ 4 .ll wd
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in the year 2010-11 the beneﬁciarieé list prqpared under Jthe
basava, indira awas housing scheme and iﬁn:alflf the s:_iid list
sent to the Taluk vigilance committee: for verifying the list of
beneficiaries. Further submitted that after the general body
meeting of grama panchayath approval the,said beneficiaries
list sent to the executive officer taluk panchayath K.R.pet.
After that he has transferred to his parent department.
Further submitted that he has not made any payment to the
beneficiaries during his period. Further: -submitted that
during his period prepared the list of 175 beneficiaries and
sent the same to the taluk vigilance cormmitted atid execiitive
officer taluk panchyath K.R.Pete ‘for lre-examining . the
beneficiaries list and further submitted .thdt. He has  hot
committed any dereliction of duty or' riisconduct during ‘his
period. Hence pray to drop the charges leveled kgainist hiim.
Second oral statement of DGO no. 2, 3 and S'Have been

recorded. ‘ SRR DT A hrrsnr=n

10. The disciplinary althority = hds exarnited the
complainant Sri.Someshakargowda.M.C.. é'/ﬁb' :Cffﬁizldz{ézgov:\fda
R/o Madhapura village, K.R.Pet Taluk,' Maridya Distict 'as
Pw.1, and Sri. Prashanth.M.C., S/o Chikkanaiah, "Abéounts
Superintendent-4, Karnataka Loka}"}ukté., rB.éin'‘g<'.;1'lore::‘]irs the
investigation officer in the case has examiined ‘as PW-2" and
Ex.P1 to ExP.21 are got marked! DGO N6i2"Sf Bhigavar,
S/o B.Subbaraya FDA, Office of the:é:j.odt‘\-“ilc(;irr'li]ﬁiééidriefr,
Mandya, has examined himsell as DW-1, DGO No.3
Sri.B.R.Venkatarangaiah, S/o. G.K.Re\}anhé; ' Revenue

Ingpector, Mandya, has examined hinmiself = DW-2, DGO no.

Pl o o
AR N O 4 3
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S5 Sri.Ramesh, S/o S.Thimmegowda, Secretary. Madapura
grama panchayath has examined himself as DW-3 and no

document has been marked on behalf of the DGOs.

11. The DGO no.1 and 4 placed exparte. DGOs no. 2, 3,
and 5 have submitted the writtéen brief. Heard the
submissions of the disciplinary authorityiand DGO’s side. I
answer the above charge No.l1 in AFFIRMATIVE against
DGO no.1 and NEGATIVE against DGO no. 2 to. 5. Further
I answer the above charge No.2 in AFFIRMATIVE agamst
DGO no. 2, 3 and 4 and NEGATIVE against DGO no.l

iy I T
’ S R

and 5 for the following;

REASONS

12. It is the prime duty of the d1$Clp11nary duthorlty to
prove the charges that are leveled agamst the DGOs No 1 to
o)

13. The disciplinary authority 'Has' examined ~ the
complainant Sri.Someshakargowda.M.C., S/ dChikkegowda
R/o Madhapura village, K.R.Pet Taluk," Méhdyat-‘Districitj7"as
Pw.1. PW-1 has deposed in his evidénceé that the DGO no.2
working as a PDO of Madapura grama panchayath and the
DGO no. 5 Ramesh was working as a secretary and one Dilip
kumar was working as a nodal ofﬁcer' and Sr1 -Mahesh was
working as a president of the sa1d gr?ma ‘ planch:al_lyala;tlf;
Further deposed that the DGOs at the time of preparmg the
list of beneficiaries under the Basava hoUsing scheme during
the year 2010-11 select the beneficiariés who dré alreddy
selected as a beneficiaries in the earlier “héusirig’ scherme.

Further DGOs without obtaining the proper documeénts from

ot
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the beneficiaries they have released the amount by violating
the guidelines of the said housing scheme for that he has

filed the complainant before the Karnataka Lokayukté

14. Pw.2  Sri. Prashanth.M.C., S/o Chikkanaiah,
Accounts Superintendent-4, Karnataka Lokayukta, Bangalore
is the investigating officer in Lhi‘;s case has examined as PW-2.
PW-2 has deposed in his evideﬁce that he has received the
file in respect of the complairit” t » UPLOK/
MYS-2102/2012/ARE-11 and LOK/INV(T) JLA/293/2013
AS-4, and verified the documents'in the said file,” 11/

: Xy . thel T

Further deposed that, comp_lain_t allgga_tip_rl Ls ‘:t:hqt during
the year 2010-11 the 175 beﬁeﬁcian’es list. prepared in the
Madapura grama panchayath under the baga,v,;a /- indji_rq awas
housing scheme including Smt. ‘[ndiramr‘nq‘_:W/g_:;C'?.R,R_qme:s;h
and Smt. Yeshodamma Godebasahtalli, euentﬁough haufrlg
permanent residential house and their,A;nqmgzsqu_i;leﬁ:‘Q:u,t in Wth,:e;
said listin first instance, they were inglude%r; the ﬁn-a.li.lz.fs-.t:qugl
payment made to them. But after qe;@fyir}g:.theJc_;?lo.py:rr%emts} the
said allegation is not proved. : I |

Further deposed that, Even though Smt. M.M.Radha W/o
Shankarachari selected as a b‘eneﬁaaﬁes W the yéar
2009-2010 under the indira awas housing'scherme madhapura
grama panchayath selected her as'a beneficidries: during the
year 2010-11 and released the benefits ‘under ‘the. basaih
indira housing scheme. g Sl AT Pos i g

Further deposed that, Smt.Lakshmi W7 o Vaikuritaiah
S/o  Jayamma W/o  Chaluvarajic - Kamari ~+ Wfo

» BT o
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Chaluvarayashetty @ Javarashetty éelei'c’t'_ed':ajs al b'eneﬁcigry
under the rural ashraya housing scheme 'during the year
2005-06 and they have taken the benefits, even though that
during the year 2010-11 the said persons were selected as a
beneficiaries once again and also payment. made to the
Smt. Kumari W/ o chaluvarayashetty. : |

Further deposed that, during the year 2005-06 Smnt.
Rangamma W/o Someshekar Madhapura village Smt. Savitha
S/o0 Govidaiah Madhapura Koppall® villagé: selected-"as’-a
beneficiary under the rural ashraya housing scheme and
already constructed the house, even”though that théy itere
selected as a beneficiary in the year 2009-10 and obtained the
benefits under the indira awas housing scheme!" ol

Further deposed that, during thé: year: 2006-07 Smt.
Prema w/o Nanjundegowda madhapura gramd panchayath
selected as a beneficiary under the rural ashraya housing
scheme and already constructed the housé, even! though thdt
she was selected as a beneficiaiy if the yetir’ 2010-11 and
obtained the benefits under ~the ‘basaiy indird  hotusing
scheme. orca [l Sty | ks G Wl Wm0 LT s B2 Lo ) I

Further deposed that, complaint -Gllegations 7is “that
during the year 2010-11 “Smt." " Rathanammd 1 iw/o
Gangadharagowda, Smt. Yeshodha - Wyo' yogesh S/o
Shanthamma S/o Yathiraj madhdapurd®Koppalu village Srat.
Hemavathi S/o Chandrabasppd .~ Madhapira: village~ was
selected as a beneficiary under thé ‘basaiva/ tndird housing
scheme even though, they havé not " constiucted the hotse'ds
per the guidelines of the said scheme theé grama: panchayith

o “he- WEmdaiin! 39 el | HodEiry

2 Gt R T
[ aNetrie! f

| i 1) TR /
“‘ | |/y f
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released the amount to them. But after verifying that the said

allegation is not proved.

Further deposed that, during the year 2010-11 Smt.
Thayamma W/ o Apajappa Madhapura village Smt. Nagamma
S/ 0 Chikkegowda @ Chikkaiah Madhapura village selected as
a beneficiary under the basava indira housing scheme even
though the said  beneficiaries are not mortgaging their
property as per the guidelines the grama: parichayath take

steps to released the amount to them.

15. Further deposed that after verifying the documents
he has submitted the report along with the documents.
Further he has deposed that as per his reports ;;,qga;rding the
above said irregularities and misconduc't ;t;hj,e p.rie,sid_ep‘l[ 'O.,f 1th‘:e
said grama panchayath and exe_cuti,vve,, ‘o:‘fﬁqers' taluk
panchayath and DGO no. 1 to S are reépola‘ssi,p’le.l ke

P e e e e e g

16. The DGO No.2 SriBhagavan, S/o \B.Subbaraya
FDA, Office of the Deputy com,missionef, I\/Ian.‘dya, has
examined himsellf as DW-1. DW-1 has deposed in his
evidence that he was working as 'PDO! bf : the - grama
panchayath from 25.12.2011 to 21:12.2014.7 further
deposed that during the time of “selection: of: beneficiaries
under the housing scheme during the ‘year 2009-10 and
2010-11 he was not working in the said grama. panchayath
and he has not committed ‘any! . iriisconduct  or

misappropriation of any amount.

o ol
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17. The DGO No.3 Sri.B.R.Venkatarangaiah, S/o.
G.K.Revanna, Revenue Inspector, Mandya, has examined
himself as DW-2. DW-2 has deposed in his eyidenCe that he
was working as a PDO of the said grama pénéhayath during
the year 16.6.2010 to 12.5.2011. Further deposed that
during his period 175 beneficiaries ;selec'tédf in the gréma
sabha under the housing scheme and same was placed before
general body of the grama panchayath and then the said
beneficiaries list sent to the taluk:. vigilance / confrnittee
through the executive officer taluk panchayath K.R.Pete for
verification. After that he has transferred’frofi the $aid.grama
panchayath on 12.5.2011 to his parental départiient. =7 7 77

SRR/ o TR

18. The DGO no. 5 Sri.Ramesh,’ S/¢¢8. Thimmegowda,
Secretary Madapura grama panchayath had éxamified himself
as DW-3. DW-3 has deposed in his evidéfice ‘that'! héilhas
deposed that he is working as a secretaryrof the Madhapura

. grama panchayath from 11.5.2011 to till todayl:  Further:he
has deposed that he was not working' d§ & ‘secretary of the
grama panchayath during the timie vofi selectihg @ the
beneficiaries and preparing the list of béneficiaties ‘duritig the
year 2009-10 and 2010-11. ° He has' fiot: dommitiéd any

dereliction of duty, misconduct or misappropriation.

19. Ex.P-1 and 2 are the com»p_lain,'t,.;ﬁl.ed;}nfKgrga-t_aka
Lokayukta in form no. 1 and 2 dtd: 80.7.2012 -(original).
Ex.P-3 is the documents submitted by .the.. complainant
(PW-1) along with the complaint: - (Xerox).. .Ex.P-4:is..the
investigation report submitted. by - the .PW-2 i;dtd;;,l;#h@@;lﬂ

W iz benie, Vil p e ot BE T the
) 1 s
la fie s 1
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(original). Ex.P-5 is the Marghasuchi of Rajeev Gandhi
vasathi Nigama Annexure no.l. Ex.P-6 Annexure — No. 2
selection list of beneficiaries under Basava Indira Vasathi
Yojane grama panchayath proceedings for the year 2010-11
Ex.P-7 annexure no. 3 selection GPS list of beneficiaries
under Basava Indira Vasathi Yojane ‘for the year 2010-11
Ex.p-8 annexure No.4 documents regarding the payment
made by beneficiaries under Basava Indira Vasathi yojane
for the year 2010-11. Ex.P-9 is the annexure, No. 5 are the
letters regarding the release of amount to beneficiaries under
Basava Indira Vasathi yojane :for the year:2010-11. Ex.P-10
is the annexure No. 6 is the document regarding the transfer
of sanctioned amount of beneficiaries to the: bank under
Basava Indira Vasathi yojane for the year 2010-11. Ex.P-11
is the annexure No. 7 selection list of the beneficiaries under
the Ashraya yojane for the year 2005-06. Ex.P-12' is" the
annexure No. 8 containing notification of ' Basava® Indira
Vasathi yojane for the year 2010-11.1Ex:P-13 is the
annexure No. 9 are the documents ‘pertaining to recéiving
the amount under Rajeev Gandhi Vasathi Yojane. Ex:P-14 is
the annexure No. 10 are the documents | pertaining: to
receiving the amount under Rajeev GaridhicVasathi Yojane.
Ex.P-15 is the annexure No: 11" are thé -documents
pertaining to receiving the amount under  Rajeev :Gandhi
Vasathi Yojane. Ex.P-16 is the annexure "No. 12 i is - the
proforma of mortgage deed. Ex.P-17 is the'annexurd No. 13
is the letter written by grama panchdyath to the'managef of
state bank of mysore. Ex.p-18 is the 'anhexure No. 14 4s the
copy of the notice given to Smt Nagiming from™ Grama
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panchayath. Ex.P-19 is the letter dtd:: 2752014 ffomgPDO,
Madapura grama panchayath K.R.Pet to ARE-11 Karnataka
Lokayukta. Ex.P-20 is the letter dtd: 26.5.2014 submitted by
DGO no. 3 to ARE-11. Ex.P-21 is the letter dtd: 27.5.2014
from Secretary Madhapura grama panchayath K.R.Pet taluk
to ARE-11 Karnataka Lokayukta Bangalore

20. Charge No.l Perused the ev1dence of PW 1, PW 2
and DW-1 to 3 along with document produced by the
disciplinary authority. As per thc documents DGO no. 1

e

Thimmachar working as a secretary of Madhapura grama
panchayath K.R.Pet taluk mandycl dls‘crlct frorn 2. 2 2005 to
6.3.2010. The DGO no. 2 B.S. bhaﬂavan wozkmg as a PDO
of the Madapura grama panchcwaLh from 2 12 2011 to
21.12.2014 DGO no. 3 B.R. Venkatarangalah worklng as a
secretary / PDO of the said grama panchayath from
16.6.2010 to 12.5.2011. The DGO no. 4 Chandramouli was
working as executive officer taluk panchayath: K.RiPdte Trom
25.9.2011 to 28.10.2013. DGO ho.75 RamesH lis working! as
a secretary of the said grama pqnchayath from 5 11 QOl’l to
till today. rmrtzry, ool Eeil P

21. As per the charge @ Smit.Raflgamma ' W’/o
Shomashekar Madapura village and Sint. Savitha. W/o
Govindaiah Madapura koppalu was selected as a befreficiaries
during the year 2005-06 under the gramena ashirayathousirig
scheme and has already constructed the house and taken ‘the
benefit. Even though that they ' weps' selected 'as a
beneficiaries during the year 2009-10 uriderithe 'ifidita. aiwvas
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housing scheme and paid the amount by viol'atifri.g‘ théi norms
of the housing scheme and not maintai_néduthq'fgcordsf of the

beneficiaries of the earlier housing scheme,

22. PW-2 the Investigating officer in his report'Ei‘_(.P-ﬂr
para no. 2.02 and 02.03 stated the said facts ah’d also he has
deposed in his evidence that the said Rangamma W/o
Shomashekar and Smt. Savitha W/o Govindaiah selected as
a beneficiary in the year 2005-06 and- coristructed the house.
Ex.P-13 page no. 224 is regarding the payment of the amount
pertaining to the Rangamma W/o Shomashekar under the
housing scheme for the year 2005:06.7 As peér the said
document the amount of Rs. 5000+ 5000 +5000 +5000 total
20,000/~ paid to the said Rangamma on 6.10.2006,
10.4.2007, 18.4.2007, 29.11.2007 during rthe ‘periodiof DGO
no.l . Ex.P-13 page no. 225 is regarding the payment of the
amount pertaining to Smt. Savitha W/o govindaiah under the
housing scheme for the year. 2005-06. 11 As per the ' said
document the amount of Rs. 5000+ 5000 #5000° +5000 total
20,000/~ paid to the said Savitha on 6:10.2006. 27:10:2006
©.2.2007, 7.5.2007, during the period ¢f DGO nol 1. | Further
the Ex.P-14 page no. 226, is‘regarding the! paymient: of the
amount pertaining to Smt.Rangammd’ W /0" sorhashekar
under the housing scheme [or the year'2009-10. As. pér the
said document the amount of Rs: 10;000+15/000° +15,000
total 40,000/~ paid to the said Rangamima'or'10.11.2009,
12.12.2009, 26.2.2010, during the ‘period.of: DGO 1o, 1.
Further the Ex.P-14 page no. 227,is régarding ithe paymernt

o(‘\njl' the amount pertaining to Smt:Savitha ‘W/6 Govindaiah
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under the housing scheme for the year 2009-10, As;gper the
said document the amount of Rs. IO;OO(j+15,000 +15,000
total 40,000/- paid to the said Savitha on 10.11.2009,
26.2.2010, during the period of DGO no.l. The ab‘(;ve said
documents clearly disclose that even ‘though the said
Smt.Rangamma and Savitha were selected:as a beneficiaries
in the year 2005-06 under the housing scheme and already
constructed the house during the period of DGO no.l
Thimmachar and he himself has made thé-payment to the
above said two beneficiaries through the cheque, he has once
again selected the above said two persons: during' the year
2009-10 under the indira awas housing. s¢héme ‘and' he.has
made the above said payments to them: through the’ cheque.
Further there is no material evidence from the® said of ithe
DGO no.1 to disprove the charge leveled agaitist him. it clearly
reveals that the DGO no.l committed the:misconduct-and
dereliction of duty and caused:loss to ‘the "améunt of Rs.
80,000/- to the state Exchequer. ' For that the DGO'no!l is
only responsible for the said amount. :~Considering the
working period of the DGO no. 2 t¢ 5 as' a’PDO ./ secretaryifor
the said grama panchayath and Executive officer of the taluk
panchayath K.R.Pet accordingly theyrhave'not résponsible-for
the said irregularities and defects. Thereby the disciplinary
authority succeeded to prove the chargertio. I dgainst the
DGO no. 1 and failed to prove the chargé ho. I agairist<the
DGO no. 2 to. 5. vl o T e g (o
Rl Sl s (3 Ig Rt vt 8 B

23. Charge no. 2; perused the evidence of PW-1, PW:2

and DW-1 to 3 along with document produced: by the

Zid SRR I WU I o Rt Sk s
TN H T h
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disciplinary authority. As per theldoctjlmen‘tisl DGO no. 1
Thimmachar working as a secretary of ' Madhapu’ra‘gralﬁa
panchayath K.R.Pet taluk mandya district from 2.2;2;0055 to
6.3.2010. The DGO no. 2 B.S.Bhagavan, working as.a P-‘Db
of the Madapura grama panchayath from '2.12.2011 to
21.12.2014 DGO no. 3 B.R.Venkata'r'am’gaiahi working as a
secretary / PDO of the said grama panchayath from
16.6.2010 to 12.5.2011. The DGO no. 4 Chandramouli was
working as executive officer taluk panchayath K.R.Pete from
25.9.2011 to 28.10.2013. DGO no. 5 Ramesh is working as
a secretary of the said grama panchayath’ from 51112011 to
till today:. ' R AT | =T il

24. As per the documents PW-2 “Investigating ‘officer
deposed in his evidence that, Smt ! M:M'Radha . W /o
Shankarachari selected as a beneficiaries in -~ the year
2009-2010  under the indira awas housing ' scherne
madhapura grama panchayath, -has alréady constructed the
house and get the benefits. Even thougls 'that she was Grice
against selected as a benefitiary: under the iIndira awas
scheme and concerned officer of ‘the: said grarma. panchayath
has made payment regarding the same. Ex.P-6 page no. 149
to 155 is the list of beneficiarics selected unider the basava
indira awas housing scheme during the year:2010:11, The
said list prepared as per the resolution dtd: 14.10:2010.¢;,
during the period of DGO no. 3 SriVenkatarangaiah. tAs-per
the said list Sl no. 8 1is the 7 Smt. M.M.Radha™ W /o
Shankarachari Madhapura is'one ofithe beneficiaries:

Ex.P-8 page no. 193-195 is the list'of beéneficiaries for:the

7
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year 2009-10 under the Indira awas housing scheme. As per
the said list also the above said M.M.Radha W/o
Shankarachari selected as a beneficiary. As per Ex.P-8 page
no. 190 she had received amount regarding the same i.e., Rs.
40000/- during the period of DGO no. 1 Thimmachar. Even
though the said Smt. M.M.Radha selected as a beneficiaries
in the year 2009-10 obtained the benefits under the said
housing scheme, the DGO no.3 sclected Smt. M.M.Radha as
a beneficiary under the basava indird awas: housing: schemé
for the year 2010-11. Ex.P-10 page no. 205 to 211 1is the list
of beneficiaries under basava housing 'scheme. for: the "yegar
2010-11 and payment of the amount to. the! respective
beneficiaries. As per the said documierit in the year. 2010+11
the said M.M.Radha also selected as a beneficiaries under the
said housing scheme and receivéed the grant.amourit of Rs:
37,000/- on 16.11.2012 and 12,500/-:01+16.42012.:The
total amount of Rs.49500/- recc¢ived by 'the said MM Radha
w/o Shankarachari, her beneficiaries codefio. 57734.. " The
said payment made during the pefiod of DGO ino 2
Bhagavan. This fact clearly reveals that: ther DGO no! 2
without verifying the documents  regarding “the said
Smt.M.M.Radha who was already réceived the! bengfit under
the housing scheme in the year 2009-10; 'he'has. made
recommendation to pay the amount ‘toithe said beneficidaries;
by sent the GPS records to Rajeev: Garidhi ruralthotising Ltd.;

e RN SOy T T
25. As per the Ex.P-6, 176 beneficiaries were selected as
a beneficiaries under the Basava Iidira awas housing scheme
during the period of DGO no. 3 Sri.B:R:Venkatarangaiah:. In

2

) 19 - *' o oy
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the said beneficiaries list Radha W/é Shankarachari Prerﬂa
W/o Nanjundegowda Lakshmamina W/o Vaikuntaiah
Ningamma W/o Chikkaiah Thayamma W/o Appajappa
Kumari W/o Javarasheety were' selected as: a beneficiaries
even though they were already selected in, the previous year
under the housing scheme. Ex.P-6 page no. 162 to 171 is
the list of beneficiaries for the year 2010-11 under the basava
housing scheme of grama panchayath Madhapura. This list
disclose that after inspection made by~ the Rajeev Garidhi
Rural housing limited officials, it founds that the sl.no. 3,
Rukminamma W/o Sathyanarayana® Sl. *No6.178 Prems W/ o
thirumalegowda SI.  No. 90 Jayalakshmamma  W/o
Ramegowda Sl. No. 94 Nayana W/o:Somashékara SL."No. 96
Jyothi W/o channegowda SI. No. 136 Karnakshi W /o Srinivasa
sl. No. 146 Kamala W/o Kemparaju SI: no. 148 ‘Marijegowda
S/o Late Nanjegowda sl. No. 149 Rukarmma W/o Lakshmaiah
sl. No.160 Kavitha W/o Krishnegowda sl.'No 172 Parvathama
W/o Bairegowda are all not eligible. " for . 1selected as
beneficiaries under the said scheme, out ofl175 members only
164 members declared as benecficiaries: ~Ex P-7 1s the:letter
dtd: 30.2.2012 of managing director Rajeev Gandhis rural
housing Ltd., Bengaluru to the .CEQ, :zillg» parichayath
Mandya along with physical inspection report dtd: 7.3.2012
in respect of house constructed under 'the “bdsava: ‘housing
scheme for the year 2010-11 ‘in “'Maddpura grama
panchayath.  As per the said repoit i inspeécting - team
inspected the identified 48 beneficiaries ‘Housd and :submit
their report. In the said report slirio:.6 Simt.Pramila’ Wjo

Rangaswamy sl no. 8 Smt.Kavitha: Wi/ o "Chamarajegowda
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Sl. No. 10 Yeshodha W/o Kumara sl.no. 11 smt. Padmamma
w/o Thamannegowda Sl. No. 13 Slu’ndrarpma W/o
Chanegowda Sl no. 16 smdt. Saraswathi W/‘O. G.N.Lokesh
sl.no. 24 Susheela w/o Ravi Sl. No. 27 Sakamma W/o
Shivaramegowda Sl.no. 31 Lakshmi W/o Lavesh sl. No. 33
Lalitha W/o Sampath sl. No. 34 Jayamma W/o Ramegowda
Sl. No. 42 Jyothi W/o Ramachandra afe declared asnot
eligible for getting the benefits under the said scheme. This
facts clearly reveals that even though the said pérsors are not
eligible for getting the benefits under the said scheme. The
DGO no.3 has selected them as the. beneficiaries ‘during his
period and sent the said list to the DGO.no. 4 execltive
officer taluk panchayath K.R.Pete then he Ras forvard: the
same to the Rajeev Gandhi rural housing schertie‘ltd:;  without
verifying the list of beneficiaries and documerits. Further he
has not taken any proper action against the conceriied PDO
regarding the double payment made by theér t6 the conceriied
beneficiaries. ' TEE i e f i

26. PW-2 Investigating officer 'deposkd’ that. Shit:
Lakshmma w/o  Vaikuntaigh' = Smt: " Jafamha = W/o
Chaluvaraju Kumari W/o Chaluvaraja §hetty @ Javarashetty
madapura village selected as 4 beneficiaries winder. the
housing scheme for the year 200506 and: constructed” the
house. Even though that they  were :sélected "as ~a
beneficiaries under the Basava indira housirg: scheme for the
year 2010-11 and also they have taken:the benefit undet the
said scheme. Ex.P-11 page no. 212 to 216'is the list of

beneficiaries under the gramena ashraya housing ‘scheme for

bl o0 i Cavouied vijay
, ,
:
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the year 2005-06. As per the said dooument Lalfs:hmarhma
W/o Vaikuntaiah Smt.Jayammé W/o ‘Chali;\}éf‘aj:u,f Kumari
W/o Chaluvaraja shetty @ Javarasnétty were . the
beneficiaries. As per Ex.P-11 page no. 218 to 221 the said
Jayamma and Kumari received the grant amount. PW-2 also
deposed that the above said three persons were received the
amount during that period. As per the Ex.P-10 the payment
list in respect of the beneficiaries for the year 2010-11.
Smt.Kumari W/o Javarashetty received "theé amount of Rs.
12500/- on 16.4.2012 and 25000/- on 17.9.2012 under the
said scheme, her beneficiaries codé is 58178 The  said
payment made during the period of DGO noi2. - Thereiis no
document regarding the payment of the amount in respect of
the Lakshmamma and Jayamma as a benefidiaries under
the basava indira awas scheme for the year 2010-11° 'But as
per the beneficiaries list of the said year they ‘'were seleoted as
a beneficiaries. , A SR T

27. PW-2 further deposed that '?EB.mtf:i.:'Pre'maf W /o
Nanjundegowda Madapura village = wefe lUselected  as
beneficiaries under the gramena ashraya houlsing scheme for
the year 2006-07 and already constructed  the house cvéen
though that she was once again selécted as d beneficiaries
under the basava indira awas housing schenfé for: the year
2010-11 and received the grant amount) Ex.P-15 page no.
234, 235 is the list of beneficiaries under: the grarmena
ashraya housing scheme for the year 2006:07. ‘As per the
said documents the said prema W/o nanjuridegowda is one of

the beneficiaries at sl no. 11.7:As pér Ex/RLS: pége no. 233
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she has received the amount of Rs. 40000/~ during the period
of DGO no.1 for the construction of the h‘ousé. Even though
that she was selected as a beneliciaries for thé year 2010-11
under the Basava indira awas scheme as per Ex.P6. Further
as per Ex.P-10 she has received the -amount of Rs. 25000/ -
on 16.4.2012 wunder the basava housing scheme for the year
2010-11 during the period of DGO no. 2, hér beneficiaries
code no. 50625. The above said fact clearly reveals that the
DGO no. 2 without verifying theé :.documeérits<'He. has
recommended to pay the amount to the said Prema W/o
Nanjundegowda to the said Rajeev Gandhi gramena vasaithi
nigama along with nodal officer who was working ofi ‘contrsct
basis, by sent the GPS records to Rajeev: Gandhi rural
housing Ltd. sl (b
SETAD R ol BN, LAOER
28. PW-2 Investigating officer deposed 'in “his evidenee
that Smt.Thayamma W /o Apajappa Madapura ¥oppalu village
and Smt. Nagamma w/o chikkegowdas@ chikkaiah: were
selected as a beneficiaries for the year>2010+11%under ithe
basava indira housing scheme: "Even thoughithéychave not
execute the mortgage deed as per the guidelines of theésaid
housing scheme, DGO no. 2 has . takén $teps  tor mizde
payment to them by violating the said guideliries.” - Burther
he has deposed that the concerned official of the said grama
panchayath wrote a letter to the Rajeev Gandhi Rural housing
scheme to spot the payment. Ex.P-17 letter dtdi. 20:672013
written by the DGO no. 2 to the' manzger .state. bank of
Mysore K.R.pet to stop the payment of Rs! 125007 niadé to
Smt. Thayamma W/o Apajappa which wa's'depokited by the

i Y
9“;\/ : A R g Bt T el (i L
il o TR - J st
1
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Rajeev Gandhi Rural housing Itd., Ex.P-17 ;:)'égé: 1o. 253 is the
letter dtd: 20.6.2013 of DGO no. 2 to th,,e,|executive officer
Taluk panchayath K.R.Pete regarding stop the payment. But
the DGO no. 2 not produced an;ydbcﬁménti to show that the
said amount not received by the said ‘Thayamma W/o

Apajappa.

29. Ex.p-18 letter dtd: 16.11.2012 of DGO no. 2 to the
Nagamma W/o chikkegowda @ chikkaiah.':As per the said
document the said Nagamma W/o chikkegowda @ chikkaiah
received the amount of Rs. 25000/- without executing: the
mortgage deed and submit the proper document. ‘This fact
reveals that the DGO no. 2 the PDO"of the said: grama
panchayath without verifying the: documents recornmended
to the Rajeev Gandhi Rural housing ltd., regarding payriient

to the said beneficiaries.

30. Considering the above said evidehcel'of ‘the PW-1
and 2 and DW1 to 3 along with documents with above said
reason it clear that the DGO no. 3 without::verifying the
carlier documents in the said grama panchayath ‘regarding
the selection of the beneficiaries under the .d:iffe.rent[h;é)usri'ng’
scheme selected the persons ‘who are not eligible ‘and “also
who are already getting the benefits: under tthe said: different
housing scheme. Further DGO. n¢. 3.has forwatded |the said
list to the higher authority for approval. Thereby he has
committed the misconduct and dereliction of duty. Further
the DGO no. 2 without verifying' the documents regarding the

beneficiaries who were selected during the 'period: 6f: DGO no.

: .
ﬂ\/ Flire 3 o=k
s .’.,\ :
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3 he has recommended for payment of the grantamountby
sending the GPS record along with the nodal officer who was
working on contract basis and caused for the above said
beneficiaries receiving the grant amount Under ‘the Hfousirig
scheme of 2010-11 even though they were already received
the amount under the different housing scheme in the earlier
year. Further DGO no. 2 without verifying the document in
respect of Smt. Thayamma and Nagamma even though they
were not executed the mortgage deed as. per thel guild lines of
housing scheme he has recommended for payment of the
amount under the said scheme to them:. 7 Hencé e has
responsible for the said act and due to the shid act!of the
DGO no.2 Rs. 1,49,500/- is caused loss to “the state
exchequer. Further the DGO no. 4 as d lexécutive 'officer
Taluk panchayath K.R. Pete -without  verifying: the
beneficiaries list which was submitted by the DGO mno. 3 he
was forwarded the same for approval.  Alsé hethas not taken
any steps against the concerned  officer of .the wgraina
panchayath regarding the above said;irregularities s @
superior officer, the said act of therDGO no; 4 itself cones
under the misconduct and dercliction of dtaty. ©lv s He Ty
IR ARTISR IV M Tl '
31. Considering the evidence .of'the 'disciplifiaty
authority and DGOs with document therie is 06 material
evidence against the DGO no. 5 to commit.the misconduct o1
dereliction of duty during his period 48 a'secretary of: the
Madapura grama panchayath.  Dufing’ his [period ‘thé ‘DGO
no. 2 and 3 were working as ‘a PDOs of:the said grama

panchayath. The allegation made in. the: charge vareinot

o~ S diees R il el I Aptiee
¢ LR APy
seepts L
T e
. i
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comes in the preview of duty of D(;O no. 5 The dllegatlon
madc in the charge no. 2 are not comeq Ull(]("[ Lhe perlod of
DGO no. 1 Hence he has not respon31b1e for the above sald
irregularities. Thereby the d1501p11nary ‘authorlty succeeded
to prove the charge no. 2 against the DGO no. 2, 3 and 4.
But fail to prove charge against DGO no. 1 and 5. Further
DGO no. 2 held responsible for amount of Rs. 1,49,500/-
which amount is caused loss to the state exchequer during

his period. x| i e

32. In the above said factsiand circamstinces, charge
no. 1 is proved leveled against the DGO no:1l and the charge
No. 1 not proved leveled against ithe :DGO no. 2 to.: 5.
Further charge no. 2 is proved. leveled: agdinstithe DGO no.
2,3 and 4 and charge No.2 not proved lévéled against DGO
no.l and 5. Further the DGO no.1 'held responsible for. the
amount of Rs. 80,000/- which amount is chuked 1o0ss, i6 the
state exchequer during his period .and DGO 'nos 2 held
responsible for amount of Rs. 1,49,500/- which amount is
caused loss to the state exchequer during his period. Hence,
report is submitted to Hon’ble Upalokayukta: for fuirther
action. S T2 Rl W Rl 2 T I T

b \o ’3)
(Lokappa N R):
Addltlonal Registrar Enquiries-9-

' Karnataka Lokayukta,, e
. Bé ngaluru
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i) List of witnesses examined on behalf of
Disciplinary Authority. :

Pw.1 The complainant Sri. Someshakargowda M.C., 1
|'s /o Chikkegowda R/o Madhapura v111age |
I K.R.Pet Taluk, Mandya Dmtrlct (orlgmal) dtd:

| 28.9.2017

Pw.2 | Sri. Prashanth.M.C., S/o  Chikkanaiah,
| Accounts Superintendent-4, Karnataka
 Lokayukta, Bangalore is the investigation
' officer in the case (original) dtd: 10.1.2018

ii) List of Documents marked on  behalf of
Disciplinary Authority.

Ex.P1 Ex.P-1 and 2 are the complaint-filed-in

and 2 Karnataka Lokayukta in form no. 1 and 2
—— dtd: 30.7.2012 (original " S
Ex.P3 Ex.P-3 1s the documents &,ubmlttuJ by the '

complaint. (Xerox)

l
complainant (PW-1) along with the. f_ : ‘
|

Ex.P4 Ex.P-4 is the mvestlgatlon report Submltted
by the PW-2 dtd: 1.4.2014 (original) - ' °

Ex.PS Ex.P-5 is the Marghasuchi of Rajeev Gandhl
vasathi Nigama Annexure no.1 ' . .l

Ex.P6 Ex.P-6 Annexure ~ No. 2 selection list-of ;

beneficiaries under Basava Indira Vasathi = |

Yojane grama panchayath proceedmgs for,.

B the year 2010-11

Ex.P7 Ex.P-7 annexure no..3 selection GPS.list.of. . _...

beneficiaries under Basava Indira’ Vaséthl

|_ Yojane for the year2010-{1 b 100

| Ex.P8 Ex.p-8 annexure No.4 documents regarding.... ...

[ the payment made by beneficiaries under:
Basava Indira Vasathi ybja'rife for the year

2010-11 L o ‘

Ex.P9 Ex.P-9 is the annexure No 5 are the 1etters

regarding the release of améunt to: i btz U

beneficiaries under Basava Ind1ra Vasathll

yojane for the year 2010-11- -

|

! Ex.P10 Ex.P-10 is the annexure No. 6 1§ ihe
document regarding the iransfer of

sanctioned amount of beneficiatiés to the’

RuLEES
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bank under Basava Indira Vasathi yojane
ufor the year 201011 __ =7y i AP hedd) 10
Ex.P-11 is the annexure No. 7 selection list
' of the beneficiaries under the Ashraya yojane
for the year 2005-06

Ex.P-12 is the annexure No. 8 _(forfair_lﬁg—
notification of Basava Indira Vasathi yojane
for the year 2010-11

Ex.P-13 is the annexure No. 9 are the
documents pertaining to receiving the
amount under Rajeev Gandhi Vasathi Yojane

Ex.P-14 is the annexure No. 10 are the
| documents pertaining to receiving the
amount under Rajeev Gandhi Vasathi Yojane

 Ex.P-17 is the annexure No.

Ex.P-15 is the annexure No. 11 are the
documents pertaining to receiving' tHe
-amount under Rajeev Gandhi Vasathi Yojane |
| Ex.P-16 is the annexure No, 12 s the
_proforma of mortgage deed '

13 s theletter |
| written by grama panchayath to thé manager
 of state bank of mysore th

' Ex.p-18 is the annexure No. 14 is the copy of
‘ the notice given to Smt.Nagamma from
Grama panchayath. '

=5—— lins

| Ex.P-19 is the letter dtd: 27.5.2014 from
' PDO, Madapura grama panchayath K.R.Pet

_|to ARE-11 Karnataka Lokayukta =

Ex.P-20 is the letter dtd: 26.5.2014

submitted by DGOno. 3 to' ARE- 1171
Ex.P-21 is the letter did: 27.5:2014 From

| Secretary Madhapuira grama panthayath/

K.R.Pet taluk to ARE-11 Karnataka'
| Lokayukta Bangalorc :

iii) List of witnesses examined on behalf: of DGO.

|

of”

Dw.1 DGO No.2 Sri.Bhagavan, S/o B.Subbaraya
FDA, Office of the :Dep',u_t_y_:c[o‘mm.i_ssion'er, |
Mandya, has examineéd himself as DW-1,
(original) dtd: 20.8.2018 T Tt

DW-2 DGO No.3 Sri.BiR.Venkatarangaiah, S/o. |

G.K. Revan&a_,__lge_ygﬁ&g(?ﬁl_-_s@c_t.x.)r.“_._ Mandya,
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has examined himselfl as DW-Q,-: (original)
dtd: 20.8.2018 '

DW-3 DGO no. 5 Sri.Ramesh, S/o
S.Thimmegowda, Secretary = Madapura
grama panchayath has examined himself
L as DW-3 (original) dtd: 20.8.2018

iv) List of documents marked on behalf of DGO

LE)iDl J NIL

(Lokappa N.R)

Additional Registrar Enquiries-9
Karnataka Lokayukta,
-Bengalurw,.

=
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K ARNATAKA LOKAYUKTA

No.UPLOK-2/DE/ 665/2016/ ARE-9 Multi Storied Building,
Dr. BR. Ambedkar Veedhi,
Bengaluru-560 001.
Dated 18.10.2019
RECOMMENDATION
Sub:- Departmental inquiry against (1) Shri Thimmachar,
the then Secretary, Madapura Gram Panchayath, (2)
Sri Bhagawan, the then Panchayath Development
Officer, Madapura Gram Panchayath, (3) Sri
B.R Venkatarangaiah, the then Secretary, (4) Sri
Chandramouli, the then FExecutive Officer, Taluk
Panchayath, K RPete, and 5) Shri Ramesh,
Secretary, Madapura Grama Panchayath, K. R.Pete
Taluk, Mandya District - reg.

Ref:- 1) Government Order No.RDP 209 V5B 2016
dated 21.11.2016.

2) Nomination order No. UPLOK-2/DE/665/ 2016

dated 28112016 of Upalokayukta, State of
Karnataka.

3) Inquiry report dated 16.10.2019 of Additional

Registrar of Enquiries-9, Karnataka Lokayukta,
Bengaluru.

o o ot £d £

The Government by its order dated 21.11.2016 initiated
the disciplinary proceedings against (1) Shri Thimmachar, the
then Secretary, Madapura Gram Panchayath, (2) Sri

Bhagawan, the then Panchayath Development Officer,



Madapura Gram Panchayath, (3) Sri B.R.Venkatarangaiah, the
then Secretary, (4) Sri Chandramouli, the then Executive
Officer, Taluk Panchayath, K.R.Pete, and (5) Shri Ramesh,
Secretary, Madapura Grama Panchayath, K.R.Pete Taluk,
Mandya  District [hereinafter referred to as Delinquent
Government Officials, for short as * DGOs 1 to 5 * respectively]

and entrusted the departmental inquiry to this Institution.

2. This Institution by Nomination Order No. UPLOK-
2/DE/665/2016 dated 28.11.2016 nominated Additional
Registrar of Enquiries-9, Kainataka Lokayukta, Bengaluru, as
the Inquiry Officer to frame charges and to conduct
departmental inquiry against DGOs 1 to 5 for the alleged

charge of misconduct, said to have been committed by them.

3. The DGO - 1 Shri Thimmachar, the then Secretary,
Madapura Gram Panchayath, DGO - 2 Sri Bhagawan, the then
Panchayath Development Officer, Madapura Gram Panchayath,
DGO - 3 Sri B.R.Venkatarangaiah, the then Secretary, DGO - 4
Sri Chandramouli, the then Executive Officer, Taluk

Panchayath, K.R.Pete, and DGO - 5 Shri Ramesh, Secretary,
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Madapura Grama Panchayath, KR.Pete Taluk, Mandya
District, were tried for the following charges :-

“aey 908, OBIPID 2009-103¢  ®eOIY
Soepanysy, Yok S RoBRFEg  3ewd donad, &R0
ZoeoBe DT, [PEENS  TRRH TR peee AL 3R
eQOTIOD, SPITT BRTEL TR aRoner 2005-06z¢ O
mgee  BBON cipendohd) GohosRN DENFAZLOBT TR
= e 2009-105¢ FOD Q00T R O3REnEoNRODY B3y
36 B TORSRCANT SO CSietoldr A ﬁowo@ﬁ%oé,
0HTILTLWTWON  ITE DO INTGOT) 803%?)33@ =S, NIV
SRAFRABONTY, LOPOPATSED P oL clpenSodg IV
SHTIRE  DWONTI, 303903008 [V RPBS 20T
SooRpRodT), HELO clpendn B0, =R 3R, SR
BPBETE0 ENVICH] ATor 0%, SHFT I, YOO BoRTLD.

5

2010-118¢ TOT WIB BYOODY 3RS 03ReRSoNRONY
SRTTT  MOFD  WOLICW3S RN LTS THEHNG  ©0dwdweN
aaﬁaﬁ TRT 08T TOODLWNG w%oéotg 508 ©0.e00. OpI
2pe0 BoITREND  BWON 2009-10 e =93 QOLD £3550R°
RrendohRond wok @Rd =B NaNFL3RORTTR RB T
wod) =B 2o THRSTORNT, HEEPd OF I, Bpeo FOoL0N;
HeaH. WOR, BeEO renTooR TN BWWO §REO 23e0TW0oR0R
33 ©wIOIRE RWOBL3 SROHT M @wOn 2005-063¢ AOT

n_a;mesa sgod odpexdodg sodosen HF DWFAGTR AT T
2010-118¢ 7OF wIN DOWTD 558 olnemdod@oBQ woly
SRBOINSG  BLeHd. T 2060 SOOBTRRE  HPITT TR
woR 2006075 WO TR STOD odpesBoRg SN
HY VNFABROBZTR IS 3: 2010-115c O3 WAT [OLT2
558 03RemSoDBODY Sl SRECNT =B Hed CploNVAVE
3000 VIS, SETT BEWLL TR TBINL Beahs Ton, 8Re0
aéﬁﬁeﬁaw ©O0IPA 8T ZPTTHT TRRT peompansd 2010
18e O3 WIS @00 I3 odpesSodaonY ©odW
TRREane TWoRY es03), SRBORNDY, FWO DOORGFINE D
DESPE  TEE, YBHRT SRR APV A® PWRAYR B
R SECING. [TO0T VBFI BROOBROR WFONWNT TN
RTFTY, RE VOLRNT DY odeenINYY ESODIMWATATGLY
Clesvensply 53 DOFAEROE VS IBOTEIR z® 2010~
BemdF  O3REHBODBONY, YR, Boweendn  wERWT
SPEBe TR BT FORDWTIE WS 2010-1153¢ =D
wRS  @oboe ®R3 dpemdn O®F FOVDPANGOTR
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QONIL0&LTTON  B[HE  030eH[OD mﬁrmwwm& YOO R
E’Oﬁeﬁa%& Ab%f% abaaoamﬁabd QB NS WEINRA BIRTHAeD.

BWTO0T, ©.B.J.J0E  Jeey) VIDTOCT I BI0D
OBOODY  FFOFD JPBTTONTG  FoTkea, 3, BIFF AWFHRBY
WOTPLOF  TOWNEIBS,  BOTerer B3, JIF 200083 Tonwe
MBERIT FeJBOR IVIQT  0edoDY  IBZROBIRID
ﬁedémmgd. &emoN,  JeF) BTOFEIT  Jonded Ao (IRI)

doHIoned, 19663, dodad (D), (i) R (i) S@HY
daSFdéojaéﬁﬁ% d.”

4. The Inquiry Officer (Additional Registrar of Enquiries- 9)
on proper appreciation of oral and documentary evidence has
held that, the Disciplinary Authority has ‘proved’ the charge
No.1 against DGO - 1 Shri Thimmachar, and charge No.2
against DGO-2 Sri Bhagawan, DGO- 3 Sri B.R.Venkataangaiah,
and DGO-4 Sri Chandramouli. Further, it is held by the
Enquiry Officer that the DGO.1 is responsible for Rs.80,000/-
and DGO.2 is responsible for Rs.1,49,500/- towards the loss

caused by them to the State Exchequer.

5. Further, the Enquiry officer has also held that the charge
No.1 is not proved against DGOs 2 to 5 and the charge No.2 is

not proved against DGOs 1 and 5.

6.  On re-consideration of report of inquiry, I do not find any

reason to interfere with the findings recorded by the Inquiry
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Officer.  Therefore, it is hereby recommended to the
Government to accept the report of Inquiry Officer and
exonerate DGO-5 Shri Ramesh, Secretary, Madapura Grama
Panchayath, KR Pete Taluk, Mandya District of the charges

levelled against him.

7. As per the First Oral Statements and the information

furnished by the Inquiry Officer,

i) DGO -1 Shri Thimmachar, is due to retire
from service on 31.07.2022.

iy DGO - 2 Sri Bhagawan, is due to retire from
service on 30.09.2020.

iij) DGO -3 Sri B.R.Venkatarangaiah, is due to
retire from service on 28.02.2021.

iv) DGO -45ri Chandramouli, is due to retire
from service on 30.06.2026.

8. Having regard to the nature of charge ‘proved’ against
DGO -1 Shri Thimmachar, the then Secretary, DGO - 2 Sri
Bhagawan, the then Panchayath Development Officer, DGO -3
Sri B.R.Venkatarangaiah, the then Secretary, and DGO - 4 Sri
Chandramouli, the then Executive Officer, Taluk Panchayath,
K.R.Pete,

i) it is hereby recommended to the Government
to impose penalty of “withholding 2 Annual
increments  payable  to DGO.1  Shri
Thimmachar, with cumulative effect and also
to recover a sum of Rs.80,000/- from the
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ii)

ii)

iv)

9. Action taken in the matter shall be intimated to this

Authority.

salary and allowances payable to DGO 1 Sri
Thimmachar;

it is hereby recommended to the Government
to impose penalty of recovering a sum of
Rs.1,49,500/- from the salary and allowances
payable to DGO - 2 Sri Bhagawan. If the
amount is not sufficient, to recover the
remaining amount from the pension and
pensionary benefits payable to DGO 2 Sri
Bhagawan.

it is hereby recommended to the Government
to impose penalty of ‘reducing the pay in the
time scale of pay by two lower stages with
cumulative effect on the DGO - 3 Sri
B.R.Venkatarangaiah;

it is hereby recommended to the Government
to impose penalty of ‘reducing the pay in the
time scale of pay by two lower stages with
cumulative effect on the DGO - 4 Sri
Chandramouli.

Connected records are enclosed herewith.

(JUSTICE N. ANANDA)

&

Upalokayukta,
State of Karnataka.
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